
^ .

central Administrative Tribunal
principal Bench; New Delhi

O.A. No. 2807/97

h-'i this the 18th day of May 19-98r  wew Delhi thi

' 1, 1 cn Qh-i c R Adiae. vice-ChairmanHon ble Shi i -u. i'. , 0, : Momhor (1)
Hon'ble Dr. A. Vedsvalli, Member u. l

(A)

Shri Rajbir Singh Verma -
Fx. Constable Driver No. 4A9b,-PcR
C/o Lachman Singh Verma
V a P.O. P o o t h K h u r d
Delh i — 1 1® ® 2 9

( B V A d V o c a t e; S h r i R v l-i; S e I. h i.)

,  ; Appl ican t.

Versus

IJ n i. Q ii of T n d~i. a

through

•n The C o m m i s s i o n e r o f P o 1 .i. c «
PHQ Indraprasths Estate,
N e w D e 1 h i --1 1 0 ® 0 7 .

2 . ■ The De p u t y Comrni ss i o n er o i- o 1 i ce,
Pol i c e Con t r- o 1. R o o m, D e 1 h i.

(ST Naresh Kumar, Departmental
r e p r e s e ri t. a t .i. "v e)

.Respondents

nsRDFR .(Oral)

n.. u..n-h-|r. Ahri S.R.

or aer dated
■  A p p 1 "i can t i m pug n s r e s p o n d e n t. s

A  T "i "l ii 'tsY —narte order dated 5. it. 3'-f
8.10.96 (Annexure a-I 1 an pr3i .. .

t

ordering dismissal from service.

2, We have heard Shri Sethi coun

aoplicant. The departmental representative wa

-i&

.'r.... ¥ •\ \ t .d —

l for the

 t'i r e 111

on behalf of the respondents

L

3. Applicsnt. states that he has oeen

dismissed by anoex-parte order dated 5.10.94- but the same

was not served upon him, and when he requested for ir. no
/K ^

I



%

WP-:; i nformed- to vide impugned Memo dated S.lS.ut tnat Li:-

same could not be supplied at this stage as a copy of the
same had already been sent to hirn at his residGntiai,
address through ' a special rnsssanger on & not
finding applicant thelf, had handed it over -to his
sister-iro-law (Smt. K.Devi) or, proper receipic Dhro

Sethi avers that applicant is not on good term with his
sister-irv-law and hence the aforesaid order dated S.10.y4

was not fianded over to him by her.

4, Applicant's statutory appeal dated

20. 1 1 .96 (Annexure A-?) has not yet- been disposed of by

t. h s T" s L'j C) n d 01"! t". S' 3

5. We dispose of this O.A. with a direction

to respondents to furnish a fresh copy of the irnpugnea

order dated 5,. 10.9A to the applicant within one montn

from the date of receipt of a copy of this ordero on

receipt of which it. will be open to the applicant to fi .s

a si.ipplementary appeal ̂ furt.iier to hi5> e:.!, .i. i-..., uoi...i..t9

dated 20. 1 1 .96, within one month of the date or receipt

of th^ order, on receipt of which respondents should

dispose of the statutory appeal as well as t.he

supplementary appeal within two months from the date of

receipt of the same in accordance with rules and

instructions under intimation to the applicant.

6-The O.A, stands disposed of accordingly. No

costs.

(D r . A. V e o a v a 111 )
Member (J)

'c/v
(S.R,. Adi/ge)

y i c; e - C in air m a n (A.


